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NOTIFICATION
(INCOME TAX)

Se0.No, i i In Exe£Clse ef the pewers conferred by clausa (23)
of Sectiorl 10 of the (Tnceme-tax Act, 1961 (43 of 1961), the Céntral
.Govarnment hereby notifies the "Asre Club of India, New nelhi" for

, the Lurpﬁse of the said clauge for agsessment years 1996*97 to
11998—99 subject te the follswing cenditiens, namely o

(1) the dsseésaé will' apply its income, orlaccumulateiit f.r
© applicati on, in consonancc with the prévigién ef bup= -
| gectien L (3) of Sectien 11 as| médified by thg
said clause (23) for such accumulatien wholly and!

exc]uglvély' o tﬂe objects for which . it is %stdbligned;

(id) the assasseE will not 1nvest or depesgit itslfunds
(other than voluntary contributieng received and. ]
maintaindd in the form of jewellery, furniture er
othet article ag may be netified by the Beard undér
the third prbv1slon to the aféregaid: clause|(23) for
any peried dbring the previeug years relevant te the
assessment y aré mentiened abeve etherwige ﬂhan in any
one or more the forms er medesg specmfiedlln gub=- -
sectien fS),Ef sdctlan 11; ‘ B, oo

’
1

iid) the asseésee]wlll not distribute any. part of itg inceme
in any mannhk te ‘itg members except as grantsg to any
asg@ClatiOl’l Gr ingtitutien affiliated te it; ami ' I

(iv) thig netificati@n will net apply imn relatlon te. amy
income, being prefitg and gaing of businegs, unlesg
the buginegs is incidental te the attaimment ef the
ebjectiveg ef the assessee and separate beokgs ef
accountg are maintained in regpect of guch business.

Notificatien Ne. |©§ J¢y  (F.Ne, 196/19/98-ITA~I)

( SAMAR BHADRA )
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